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CENTftAL ADMINISTRATIVE TRIBUNAL ,
PRINCIPAL BENCH, NEW DELHI

0.A.No.764/2004

Monday, this the 5th day of April, 2004

Hon'ble Shri Justice V. S. Aggarwal, Chairman
Hon'ble Shri S. K. Naik, Member (A)

Bal Kishan Meena

Head Telephone Operator

Nortl-i Central Railways
Agra-Cantt- Railway Station

Presently Family-Quarter
Rail 1 way Quar ter No , C -RB- I I I I -AM
Near Railway Institute, Nortl-i Central

R a i 1 wa y , Matinu r a - J N
. App--1 icant

(By Advocate: Shri D..N.Sharma)

Versus

1. Union of India

thrciugii the ^Secretary to the Qovt_ of India
1 hie Cl'iai rrnan - [•"•iai Iway Boar d
Min i:try of Railways, Rail 8hawan
New Delhi,

2 _ T Ite Qe n e r a 1 Ma n a g e r

Nor th Centr a1 Rai1ways
Allahabad (UP)

3 „ T lie D i V i s i on a 1 F?a i 1 way Mari age r (P'e r son 11 e 1 )
Nor th Cen tr a1 Rai1ways
Agra Division, Agra - Can tt,.

A.. Shri Ajay Kumar Vertna
Head Telephone Operator
Nor th Cen tra1 Ra i1ways
Agra-Cantt. Railway Station

5„ Shri Munna Lai

I lead Telephone Opcir ator

Nor t h Cen t r a1 Rai1way
Agi'a Cantt. Railway SLar;ion

_ „ l?es| >i:jridon Ls

ORDER (ORAL)

Justice V.S.Aggarwal:

1 he applicant, by virtue of the piescnt

application, seeks a direction tl'ial in the seiri:;.M ity list

of Head Telepl'ione Operators of Agra Division issueiJ by

t he Di Vi s i on a 1 Ra i. 1 way Man age r , Agr a Di v j.s i on , h i •:;> n ante

s I'lou 1 d be p 1 aced at S1 - Nc;iZ ba i ow on e ' :• h r i Raj en d t a S i n cj It



(2 )

and .in any case aLMDve S/Shri t-vjay Kutnar- Vertna and Munn.:j.

Lai„ Accordinci to iearried counsel, the above -named

officials had joined khe Department latei Li'ian the

applleant,

2„ We had put. to tPie learned counsel for app.l](:::ant

and his answer pertaining to the delay was that the

applicant became aware of t:iie sen..iority list of Telephone

Operators only on 28., 3.2003 „ He asserted Lfiat theroupoti

the applicant; fiad subiti.i. i: ted a r epr esen ta tune, cop^y i^f

wfiich is Annexure A 2 but decisi.on In this regarcl has not

iD'Cen f..aheri fjy tfie r espcinden ts „

3. In face of tfiese facts, wfien tfie r :i gfrts ol the

respori dents are not. Llively t::o be afiectect, we- df-ern st

unnecessary to i^;sue a not;-ic:e to s|-iow c;ause while

disposing of ttie present petition.,

4.. It 1:;:. directed tfiat respondent No,. 2 woi.!j.d

consider the said represen tation in accordanc:e w:it|-i law

and take a conscious decision preferat>ly within six

montl'is from the date of I'eceipt ol' a certified cor^y of

tfie preserrt: ordei and commrjn i cafe tci the appJ i can i .

5, I r-i face of t::he af (.H-esaid p'lea taken, we a. i t-irxt

dwell irrg into the qucstioi-i of 1 iitii tation „

6., OA is disposed of,.

( S- iCNaik ) ( V. S. Aggarwal )
Member (A) Chairman

/sun i1/


